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 और  इनको  माना  गया  कि  ये  1963  साल  में

 बने  हैं?

 ये  टायर  मिले  थे  बाद  में  लेकिन  क्या

 किताबों  में  सेना  की  या  डिपो  की  ये  पहले
 मिले  हैं  ऐसा  दिखाया  गया  और  इसलिए

 इनको  पहले  इस्यू  किया  गया  और  जो  अच्छे

 टायर  थे  और  जो  पहले  मिल  चुके  थे,  उनको

 नहीं  दिया  गया,  क्या  यह  सच  नहीं  है?

 क्या  ये  टायर  खराब  होते  हुए  भी  और

 सरकार  को  इसकी  जानकारी  होते  हुए  भी

 ये  सेना  के  लिए  खरीदे  गए  हैं  क्या  यह  नहीं
 कहा  गया  कि  इन्हे  फील्ड  यूनिट्स  को  न  दिया

 जाए,  जहां  मोर्चे  पर  लड़ने  का  मौका  आता

 है?  आपने  ऊपर  से  हुक्म  तो  जारी  किया

 कि  फील्ड  यूनिट्स  को  मत  दो,  लेकिन  क्या

 यह  सही  नहीं  है  कि  इस  हकम  के  बावजूद
 इनको  फील्ड  यूनिट्स  को  दिया  गया  ?

 और  भी  मेरे  पास  बहुत  सी  बातें  हैं  कहने
 को,  लेकिन  मैं  अन्त  में  इतना  ही  पूछूंगा कि कि
 जिस  कमेटी  द्वारा  सारी  जांच  करने  की  बात

 है  क्या  वह  सारी  सदन  के  सामने  भी  रखी
 जाएगी,  पी०  To  Alo  के  सामने  भी  रखी

 जाएगी  ?  और  फिर  बाद  में  मैं  आप  से,
 अध्यक्ष  महोदय,  जानना  चाहूंगा  कि  क्या

 इस  पर  विस्तार  से  चर्चा  करने  का  मौका

 आप  देखेंगे?

 Shri  छे.  R.  Bhagat:  rose—

 Shri  Nath  Pai:  Why  downgrade  this
 subject?  Let  Mr.  Swaran  Singh
 answer.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 There  is  no  downgrading  as  between
 one  Member  ang  another.

 Mr.  Speaker,  Sir,  I  am  glad  the
 matter  has  come  up  in  this  House  so
 that  it  gives  me  an  opportunity  of
 clarifying  some  of  the  points  which
 could  not  be  clarified  in  the  Question
 Hour.  I  woulg  like  to  remove  one

 JYAISTHA  5,  1889  (SAKA)  of  Tyres  by
 Defence  Ministry  (H.A.H.  Dis.)

 misconception  about  it.  As  I  said  in
 the  course  of  answers  earlier,  in
 answer  to  the  questions,  that  neither:
 the  Defence  Minister  nor  myself  had
 any  personal  knowledge  about  these:
 things  because  we  came  on  the  scene
 much  later.  It  was  asked  why  the
 Committee  was  not  appointed  in  Dec--
 ember  and  January.  The  House  will
 remember  that  the  whole  country  was:
 busy  in  elections  and  most  of  the
 Ministers  were  away.  Right  from  the:
 beginning,  when  this  matter  came  up:
 before  this  House,  we  have  said  that.
 we  would  urgently  look  into  it.  We
 also  gave  the  assurance  that  we  would’
 see  that  a  thorough  inquiry  is  made
 and  no  guilty  person  escapes.  It  was
 on  the  demand  in  this  House,  that  this
 matter  must  be  inquireg  into  by  a
 committee,  that  we  immediately
 appointed  a  committee.  Because  this:
 concerns  more  than  one  department—
 the  commerce  department.  the  supply
 department  which  is  mainly  concern--
 ed,  and  also  the  defence  department—-
 this  committee  that  we  have  appoint-
 ed  consists  of  representatives  of  all
 the  three  departments  concerned..
 The  terms  of  reference  of  this  com-
 mittee  will  meet  the  points  raised  in
 this  House.  The  first  is  to  fix  res--
 ponsibility  for  the  various  lapses’
 revealed  in  this  case  on  the  part  of
 officers  in  all  the  three  ministries  and
 suggest  remedial  measures.  The
 second  is  to  take  steps  to  assess  the
 loss  in  various  departments,  not  only
 defence  but  also  transport  organisa-
 tions  where  these  tyres  may  have
 gone.  The  third  is  to  suggest  replies
 to  the  Public  Acceunts  Committee  on
 their  recommendations.  This  com-.
 mittee  will  facilitate  the  replies  being’
 given  because  this  matter  will  be  gone
 into  by  all  the  departments  concern-
 ed.  I  can  assure  the  House  that  we
 will  conform  to  the  convenience  of
 the  Public  Accounts  Committee.  The
 Chairman  has  said  that  the  committee
 will  be  meeting  on  14th  July.  We  will
 see  that  this  inter-departmental  com-
 mittee’s  replies  are  given  very  muclr
 in  advance,  at  least  before  the  end

 of  June,  so  that  they  have  ample  time:
 to  go  through  them.

 1300
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 [Shri  B.  R.  Bhagat]
 The  hon.  Member  asked,  how  many

 tyres  were  purchased.  It  is  not  10,000
 actually  it  is  12,686.  12,686  tyres  were
 ‘purchased.  When  the  question  was
 raised  in  this  House,  I  had  not  the
 information  about  the  performance
 Teview  of  these  tyres.

 Shrimati  Tarkeshwari  Sinha:  He
 askeq  about  testing  of  these  tyres.
 Out  of  the  total  number  how  many
 were  tested?

 |
 Shri  छ,  R.  Bhagat:  I  am  coming  to

 that.  At  that  time  I  had  not  the
 performance  review  of  these  tyres
 with  me.  Since  then  we  have  got  a
 review  done  and  it  is  a  very  interest-
 ing  revelation.  Tyres  were  purchased
 through  two  sources.  The  average
 kilometre  given  by  an  imported
 cordiatic  tyre  from  Hungary  is  20,747

 .and  that  of  the  other  one,  the  Polish
 tyre,  is  17,064  kilometres  per  tyre.  As
 against  that,  the  indigenous  c.c.  tyre,
 that  was  the  specification  given,  gives
 21,580  kilometres.  And,  the  price  of
 these  imported  tyres  is  cheaper  to  the
 extent  of  12  per  cent  to  20  per  cent.

 ‘So  the  Hungarian  tyres  are  more  or
 ‘less  on  the  same  footing  and  _  the
 Polish  tyres  are  nearly  85  per  cent.
 If  you  see  the  overall  percentage  of
 ‘tyres  giving  a  higher  percentage,  the
 performance  is  more  in  these  tyres
 than  the  indigenous  tyres.  Therefore,
 to  say  that  there  is  a  loss  is  not
 correct.  There  are  two  points.  The
 conception  that  these  tyres  are  defec-
 tive  is  not  borne  out  by  this.  Second-
 ly,  they  have  different  specifications.
 Because  the  tyres  approved  was  the

 ic.c.  tyres—cross-country  tyres  manu-
 factured  in  this  country—andg  as
 against  that,  because  of  enormous
 demang  in  the  country,  tyres  of  an-
 other  specification  were  imported  and
 in  that  process  the  rules  ang  regula-

 ‘tions  may  have  been  infringed.  The
 points  that  these  tyres  should  not
 thave  been’  purchased  or  that  ithe

 orders  that  had  gone  from  higher
 quarters  were  not  obeyed  are  also
 there.  But  the  point  here  is  that  the
 ‘tyres  cannot  be  described  as  defective
 because  the  tyres  did  not  burst.

 MAY  26,  1967  of  Tyres  by
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 Shrimati  Tarkeshwari  Sinha:  Is  the
 hon.  Minister  giving  a  clean  chit,  for
 the  Committee’s  consideration,  that
 these  tyres  were  all  right?  Is  he
 making  a  statement  that  they  were
 not  inferior?

 औ  मधु  लिमये  :  मेरी  गुजारिश  है  कि

 मैंने  जो  चार  पांच  मुद्दे  रखे  हैं,  मंत्री  महोदय  उन

 का  सीधा  जवाब  दें  टेस्टिंग के  लिए  कम्पनी  ने

 नहीं  भेजा  -  उन्होंने  कहा  कि  हम  नहीं
 भाग।  यह  कहा  गया  कि  इन  को  फील्ड

 यूनिट्स  को  नदिया  जाये,  लेकिन  फील्ड  यूनिट्स
 को  दिया  गया।  मंत्री  महोदय  इन  सब

 प्रश्नों का एकएक का  रक  एक  करके  "हां  या  “न'  में  जवाब
 दें

 आरी  ब०  tio  भगत:  मैं  सब  बातों
 का  जवाब  देने  का  प्रयत्न  करूंगा  |  अन्य
 माननीय  सदस्यों  ने  जो  सवाल  उठाए  हैं,  मैं

 उनका जवाब  दे रहा हूं

 Mr.  Speaker:  He  is  replying  to  the
 points  raised  by  the  hon.  lady  Member
 first.

 Shri  B.  R.  Bhagat:  Out  of  the  total
 number  of  12,686,  only  253  tyres  have
 been  reporteq  defective  and  the  value
 of  these  tyres  is  Rs.  90,600.  Arrange-
 ments  are  being  made  to  put  a  claim
 on  the  suppliers.  So  the  question  of
 loss  is  not  there  and  to  say  that  the
 tyres  are  defective  is  also  g  mis-
 nomer.

 About  the  points  raiseq  with  regard
 to  inspection,  it  is  true  that  at  that
 time  the  COD  Malad

 aft  aa  लिमये  :  टैस्टिंग  के  बारें  में  क्या

 स्थिति  है?

 श्री  नाथ  पाई  :  टेस्टिंग  और  इंस्पैक्शन
 में  काफ़ी  फ़र्क  है  |

 Shri  छे,  R.  Bhagat:  The  inspectorate
 Goes  the  testing.  They  pass  it  after
 testing.  It  is  true  that  no  technical
 men  did  it  and  they  did  not  get  it
 checked  through  the  Directorate  of

 =

 ie
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 Inspection  (Vehicles).  That  point  is
 under  investigation  and  we  will  fix
 responsibility  on  that.

 The  replies  that  1  am  giving  are
 to  the  points  raised.  But,  as  I  said
 in  the  beginning,  all  these  matters
 are  being.  gone  into  by  this  committee
 and  we  will  place  their  report  before
 the  Public  Accounts  Committee.  The
 Public  Accounts  Committee  will  then
 go  into  all  these  things  ang  come  to
 their  own  conclusions  which  will
 come  to  this  House.

 आ  मथ  लिमये  :  वे  तो  पहले  ही  आ

 चाहें।

 Shrimati  Tarkeshwari  Sinha:  He
 said  that  a  committee  has  been  ap-
 pointed.  Does  it  mean  that  this  ques-
 tion  whether  the  tyres  were  defective
 or  not  will  not  be  referred  to  that
 committee  because  Government  has
 given  a  categorical  statement  that  the
 tyres  were  not  defective.

 Shri  B.  R.  Bhagat:  It  has  already
 happened.  Different  tyres  were  pur-
 chased  and  the  specifications  were  not
 similar.  That  is  the  basic  point.  Then
 there  is  the  question  of  loss,  certain
 rules  and  regulations  were  not  adher-
 ed  to,  there  is  the  question  of  pro-
 cedural  lapses  and  also  the  question
 of  possible  mala  fide  intentions  or
 corruption.  All  these  points  are  there
 and  the  recommendation  of  the  Public
 Accounts  Committee  is  9150  there.
 This  inter-departmental  committee  is
 already  going  into  it.  As  I  said,  their
 replies  will  be  placeq  before  the
 Public  Accounts  Comuunittee  before  the
 end  of  June.  All  these  matters  will
 be  gone  into.  But  because  these  ques-
 tions  have  been  raised,  I  am  giving
 to  this  hon.  House  the  information
 that  we  have  gathered  so  far.

 So  far  as  the  question  of  violation
 of  rules  or  mala  fide  intentions  is
 mancerned,  we  are  looking  into  it.  We
 ‘will  deal  with  the  question  of  inter-
 departmental  coordination.  There  13
 inter-departmental  coordination  and
 to  the  extent  there  have  been  lapses
 we  will  make  amends.  It  is  true  that
 soon  after  the  Defence  Minister’s
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 orders,  the  file  went  to  the  Home
 Ministry  and  there  was  some  delay.
 We  have  already  issued  instructions:
 that  in  any  matter  where  decisions
 have  been  taken  if  the  file  is  urgently
 required  somewhere  else  the  decision:
 should  first  be  communicated.  On  the
 basis  of  experience,  we  have  taken:
 steps  to  see  that  such  things  do  not
 happen  in  future.
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 We  are  completely  in  agreement.
 with  this  august  House  that  the  pres--
 tige  of  socialist  order,  the  prestige  of
 public  sector  or  the  prestige,  for  that
 matter,  of  the  Government  or  any
 enterprise  must  be  above  board  and
 we  must  see  that  guilty  persons  are:
 punished.  We  also  agree  that  rules
 must  be  adhered  to  and  such  lapses:
 should  not  happen  in  future.  We  are
 at  the  interim  stage.  We  are  look--
 ing  into  it.  A  Committee  has  been
 appointed  95  demanded  in  this  House
 We  are  trying  to  cooperate  with  the
 Public  Accounts  Committee  fully  and
 J  can  assure  this  House  that  we  will
 see  that  for  any  lapses  that  have  taken
 place  those  who  are  responsible  for:
 them  are  dealt  with  suitably.

 आ  मधु  लिमये:  मेजर  सिंह  और  गुप्ता

 का  क्या  किया  ?  भेजा  चहको सेना  से

 शक्ति  दी  गई।  अगर  नियत  मियाद  समाप्त

 हो  जायेगी,  तो  फिर  कोई  कार्यवाही  नहीं

 हो  सकेगी।  उन्होंने  आश्वासन  दिया  था  1

 Shri  छ.  R.  Bhagat:  Since  he  did  not
 raise  it  I  did  not  reply.  Already  the
 time  period  is  over,  because  we  could
 not  take  amy  action.

 आ  मथ  लिमये:  बिल्ली  बाहर  आ  गई

 है।  इसीलिये तो  मैंने  उस  दिन  कहा  था।
 18  hrs,

 आ  Fo  रा०  भगत  :आप  सुनतेभी  तो

 नहीं  हैंतो  क्या  करें।  बिल्ली बाहर  तो  हैरी

 The  only  action  we  could  take  was:
 on  his  pension.  We  have  cut  out  one-
 third  of  his  pension,

 att  ay  लिमये  :  सजा  नहीं  कर  सकते  +
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 Shri  a  e  Bhagat:  That is  the  only

 मियाद का  यह  है
 The  rule  is,  three  years  from  the  date of  the  offence,  Unfortunately,  three
 years  expired  on  12th  April,  1966  and
 we  could  not  take  action.

 आ  भू  लिमये  :  अनफारधनेटली,
 झब् यक्ष  महोदय,  यही  तो  होता है।  तीन
 आल हो गए।  यहतो आध  सदन  को  बेवकूफ
 अना  WE  और  पब्लिक  एकाउंट्स  कमेटी  को
 हुह  बेवकूफ बना रहे हैं । बना  रहे  हैं।

 MAY 4  1067  of  Tyres by Defence  Ministry HA  a  Dig.)
 Shri  Sheo  Narain  (Basti):  On  a

 Shri  Sheo  Narain:  He  must  with- draw  it,  Ask  him  to  withdraw  it.

 Mr.  Speaker:  The  House  stands
 adjourned to  meet  agein  on  Monday at  11  A.M.

 18.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  May
 29,  1967/Jysistha  B,  1889  (Saka).


